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AP 1L I di-J 101" Ho. 	O 	rQ 
App ii c ant (s)  

he spá n dent s (3) 

Advocate for Applicant() 	
/ 

Advocate for Responden() 	C 

rote5 of, the Registry 	DATE - 	ORDER OF THE ThIBUNAL - 

ARYA 	
127.9.2000 Present: l-lon'ble Mr Justice D.N. Chowdhury, 

Vice-Chairman 

'H L •i 	, 

JPoP) 

'.' 

Heard Mr B. Mal'akar, learned counsel 

for the applicant and Mr A. Deb Roy, learned 

Sr. C.G.S.C. The application is admitted. Issue 

notice. Call for the records. List the case' for 

orders on 6.11.00. Meanwhile the applicant 

shall not be ousted from service. 

£1 
Vice-Chairman 

nkm 

ft 	
eJ 

6.11. 	 Four weeks time allowed for filing of 

written statement on the prayer of Mr A. Deb 

Roy, learned Sr. C.G.S.C.. Llst it on 5.12.00 for L 
orders. 

J/i/ 	211 Ia? 	i'cJ 
- 

¼r1 q . 

/1.  

nkm 

5.12.0C 

I" 
Vice-Chairman 

Heard Mr. B. Malakar, learned 

counsel for the applicant and Mr. A. Deb 

Roy, learned Sr. C.G.S.C. for the 

respondents. 

The matter pertains to grant of 

temporary status in the light of' the 

Casual Labourer (Grant of Temporary 

Status and Regularisation) Scheme, 1989 

as amendeO(y from time to time. The 

Contd. 
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O.A. No. 302/2000 

qç. 	rc.L 	WL 

5.12.00 	applicant 	is one of such casual employee 
who 	claimed 	that 	he 	has 	completed 	the 
period: 	prescribed 	by,  the 	scheme 	and 	his 
case 	was 	-also 	recomnended 	by 	the 

VOD apporjate utority. &. A. Deb Roy, Sr. 
ha 	stated that cases are under 

.consideratjojn 	and 	within 	a 	period 	of 
three mdnths the respondents are expeèted 
to complete the process of consideration. 

• in view of the statement made at 

the ban J do not find any useful prupose 
• to 	persub 	the 	matter. 	In 	the 

circumstances, 	the 	respondents 	are 
• 	directed 	to 	complete 	the 	process3 t 

17 cáideratjn 	of 	the 	case 	of 
•_J- 

. 	 applicant 	within 	a 	period 	of 	three 
months. 

( 

: 	 • 	

With 	te 	above 	directions 	made 

All- 

above, 	the 	application 	is 	disposed 	of. 

441 
hee 	shall 	be 	however 	no 	order 	as 	to 

costs. 

•. • 	 •. • 

Vice-Chairman 

-• 	 -• 	. 	 -. 	•., • • 	- 	
iocr 
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IN TLE_ 	 TIVE TRIBUNAL: : : GUWAHATI BENCH 

GUWAHATI, 

O.A. NO. _ J2000 	 - 

Ml. Ainanul Haque 

-'Vs. 

Union of India & Ors. 

I N D E X 

Particulars 	 Anne xur e 

Application u/s 

19 of the CAT 

Act. 

Verification 

Annexure 	 -A 

Annexure 	 -B 

5. ,  Annexure 	 -. C 

Annexure 

Annexure 

Fage 

FiIvocate,

ed by 

IXA  

Md, - A Axc ;, mxc-r /tL- S   - 

.1 



L 

AO 

  

An application under Section 19 

of the Central Adrninistrtjve Tribunal 

Act 1985. 

Date of filing : 

Regisgration No : 

Signature : 

REGISTRAR 

Contd..,. 2/ 

!Vlc 	/  
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Particulars of the 

applicant 

(1) M. Arnanul Haque 

S0 of Ml. Azim Uddin 

Village Bhmolla, 

P.O. Bahmolla, 

District. Darrang, Assam 

1.(a) Particulars of the 	: (1) The Union of India, 

respondents 	 represented by the Chief 

General Manager, Assam 

Telecom Cercle, S,R. Bora 

land, Ulubari, Guwahati. 

Address for service: 

of - notices 

(ii)The Chief Engineer (Civil), 

Telecom (C), Assam Zone, 

Ulubar I 

(iii) Assistant Engineer 

Telecom (C) Sub-Division, 

C. R. Das Road, Dhubri. 

As above 

Particulars of the : 

orders against which 

this application has 

been made 

Office order No.1 (40)94/cE-

ASM/GHY/371 0 , d td • 19th 

Sept,2000 granting temporary 

status to casual mojdurs 

working in Civil Wings in 

Assara, 

Contd... 



2. Jurisdiction of the 

!ribunal. 

The applicatn declares 

that the subject matter 

of this application is 

within the jurisdiction 

of this Thibunal 

Limitation. 	 : The applica?tnt further 

declares that the application 

is within the limitation 

prescribed by Section 21 of 

the CAT Act 1985, 

Facts of the case 	: (1) The applicarit is working 

under Respondent No. 3 as 

basual employee and posted 

at Bongaigaon. The applicant 

was originally engaged on 

1'3'97 and he has, by now, 

completed seven years of 

continuous service in the 

department. In the year 

1997, the etitioner completed 

242 days continuous service 

in the department as Casula 

Mojdur as certified by the 

Respondent No.3. 

(ii) 	That the applicant was recommended by the 

Superintending EnginBer, (HQ) for grant of temporary 

status vide letter NO. 1(40)94/CE/NEZ/Ghy/152, dtd. 12/2/98 

Md. * 	/tA4% 	 (- 
Contd..4/ 
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The recommendation was made to the Respondent No.1. 

It is the normal practice followed in the department 

that the employees recommended for grant of temporary 

status are given such status paving their way for 

regt.lar absorption in the department. But after such 

recommendation, the Respondent No.1 instead of granting 

the temporary status resorted to action for termination 

of service of the Casual employees. The applicant having 

come to know about the subject apprehended again approached 

this Hon'ble Tribunal by filing an application under 

section 19 of the Central Administrative Tribunal Act, 

1985 which was registered as O.A. No. 142/98 wherein 

stay order not oust the applicat was passed by this 

Hon'ble Tribunal. In this way, there were 22 applicants 

including the preeent applicant. 

(III) 	That the said original application finally 

disposed off by judgment and order, dated 31-8-99. 

The operative portion of the Judgment and order is 

quoted below: 

" In view of the above, we dispose of these 

applications with direction to the Respon-

dents to examine the case of each applicant. 

The applicants may file representations 

individually within a period of one month 

from the date of receipt of the order and 

is such representations are filed individually 

the Respondents shall scrutinise and examine 

each case in consultation with the records and 

thereafter pass a reasoned order on merits of 

each case within a period of six months 

i'ttcL. AUA4AA_L,4)  RV 
Contd... 

:- 
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thereafter. The interim order passed in 

any of the case shall remain in force till the 

disposal of the representations,' 

That. the judgment beaing passed as above, 

the Respondent No. 2 vide office Order, dtat No. 1.(40)94/ 

CE/ASN/GHY/3710, dtd. 19-9-2000 granted temporary status 

to 15 Casual Mojdurs working in the Civil Wing of the 

Telecom department. In this office order, the name of the 

applicant was not included. 

A copy of the said order, dtd. 19-9-2000, 

is annexed herewith and marked as ANNEXURE-A. 

to this application. 

That the applicant begs to state that he 

has fulfilled the requisite condition for grant of 

Temporary status as may be evident from the certificate 

issued by the Respondent No.3 under whose administrative 

control, the applicant has been working. In the order, 

dated 19-9-2000, it has been stated: 

Temporary status is hereby conferred 

upon the following casual labourers who had 

worked 240 days or more in a year preceding 

August, 1998 and were in engagement in 

August, 1998 with. effect 1st September, 1999, 

under Casual Labourers (Grant of Temporary 

Status) Scheme of Department of Telecommunication 

frLQ. - 	 Contd... 
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1989 as amended from time to time.' 

• 	 This being the sole consideration for 

grant of temporary status to the Casual Mazdoors, 

the non-inclusion of the name of the petitioner is 

illegal and it is arbitray as it is on record that 
91 

the applicant was originally engaged on 1-3-1997 

and he has completed 242 days of continuous service in 

the capacity of Casual Mazdoor till August, 1998. 

A copy of the certificate issued 

alongwith the recommendation are 

annexed herewith and marked as 

ANNEXURES- B, and B, respectively. 

(vi) 	That the applicant begs to state that 

pursuant to the order passed by the Respondent 

No. 2 vide letter No. Estt.9/12(Pt-I)101n, dtd. 

7/7/2000, the District Manager, BongaiLgaon, 

granted temporary status to 78 Casual Mazdoors 

wherein person appointed on 1.5.97 was also 

included. This shows that non-inclusion of the 

name of the applicant in the said list was arbitrary 

and illegal and he having been appointed initially 

on 1-3-97. 

Contd.... 7/- 

- 
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A copy of the said list is annexed 

her ewith and marked as ANNEXUNE-C 

to this application. 

(vii) 	That the applicant begs to state that 

he was paid wages from 1-3-97 to  20-9-98  as per DTO!s 

letter NO. 269-II/90-STN-II/, dtd. 15-9-98 and the 

arrear of wages was also paid from 1-3-97 to 20-9-98. 

Therefore the criterion laid down in the office 

order dated 1 9-9-2000, that for the purpose of 

granting temporary status one has to work 240 days 

or more in a year preceding August, 1998  and were 

in engagement in August, 1998. 

A copy of the arr ear pay slip is annexed 

herewith and marked as ANNEXURE-D to 

this application. 

• 	(viii). 	That the applicant begs toState that 

• 

	

	in view of the facts stated above and on the face 

of record, the applicant is entitled to grant of 

temporary status as Casual MazdOor working under the 

respondent No. 3 and non-inclusion of his name in the 

list of persons is arbitrary and illegal. 

(ix) 	That the applicant begs to state that 

as per direction of the Hon'ble Tribunal, in the 

judgment and order, dated 31-8-99, the applicant filed 

r 

Contd..... 8/- 
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representation, and the said representation has 

not yet been disposed of in terms of the 

judgment and order passed in O.A. No, 142/98. The 

applicant having workØed for a considerable period. 

as casual Mazdoor, he is, by now entitled to be 	- 

regularised in the department, and nor.conferring of 

temporary status to him may result hardship to him. 

REMEDIS EXHAUSTED: 

50 	 The applicant who is entitled to the grant of 

temporary status was left out of. consideration and in 

terms of the judgment and order, dtd. 31-8-99 in O.A. 

No. 142/98, the applicant filed representation before 

the authority, which has not been considered, 

MATTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE THECOURT. 

60 	 The applicant filed O.A. No.142/98 

alongwith others which was disposed of finally on 

31-8-99 and there after he has not filed any pplicaón 

before any court. 

RELIEF SOUGHT 

• 	7. 	 Under the circumstances, the applicant 

prays that he should be conferred with the temporary. 

sta 	as recommended by the authority. 

Contd.. . . .9/ - 

'4j. 	W,L 
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INTERIM ORIER 

The applicant further prays that pending 
ha-disposal of this application, the applicant Gaaaaax 

be ouztd from the service. 

LEGAL GROUI\D. 

90 	 Tha applicant tates and contends 

that he having the requisite qualification for ?grant 

of temporary status was duly rcommeied by the 

authority for grant of such status and non-consideration 

of his case for the same, is arbitrary and illegal. 

100 	NO. OF I.P.O: 2c 	6 2 	2 

Nam& of the Post office: 	Guwahati. 

Office at which payable: 	Guwahati. 

11. List of Annexures: 

A. Office order NO. 1.(40)94/CE-Asm/GHY/ 

3710, dtd. 19-9-2000. 

B.Recommendations dated 23-7-98, 
B 
1 and 24.11.99. 

Order NO. E.75/Pt- &CM/CAT Case/2000.. 

2001/20, dtd. 25th July,2000, 

I 

Sa]ary Slip 

Contd.... 

Lk& 	v%DVW 	 dV% 



VERIFICATION 

, 
S2j Amanul Haque, aged about 	rears, 

casual Mazdoor working under the Assistant Engineer 

(Civil), Telecom (C) Subdivision, Dhubri, the applicant 

abovenamed do hereby verify that the statements made 

in paragraphs 1 	3' 4f, 11/ / 	;  

are true to my knowledge and those made in paragraphs 

4(;II ii', &') 	 being matters of records are true 

to my information derived therefrom and the rest 

are my respectful submissiob before this Hon'ble 

tribunal. 

AND I sign this application on this 

th September, 2000 at Guwahati. 

I 	W. 	A-U~ 

S I G N A T U R E 
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GOVT OF INDIA 
DEPARTMENT OF TELECOM OPERATIONS 

i1It1T[ 'lthJ1TTt 

0/0 THE CHIEf -  Ei'IGiNLER(CIVIL), I LEC0M (1IVIL AAM 

ZONE, 2 FLOOR, MITRA BUILDING, ASHRAM ROAD, 
ULUEtARI, (3UWAHATI - 781007 

No. 1 (40) 94/ CE - ASM / OHY / 	 . 	 Dated : 1 Setembcr. 2000 

OFFICE ORDER 

Sub Grant ofTemporaiy Status to Casual Mazdoors working in Civil Wing units in Assam. 

In pursuance of the order No. 269-10/89-STN dated 7-1 1-89 and 269 - 3f99 -STN -11 dated 1 -9 - 99 

of the TCHQ New DcIhi and as per Chief General Manager, Telecom, Assan' Circle, Guwahati 
approval contained in letter No.ESYF-9 / 12 (Civil) '/3 Dtd. 12-09-2000, Temporary Status is hereby 
conferred upon the following Casual Labourcis who had worked 240 days or more in a year 
preceding August 1 98 and were in engagement in August 1998, with effect froLv V September 
1999, under Casu 'Labourers (Grant of Temporary Status) Scheme of Department of 

Tclecomn3unication, 1989 as amended from time to time. This conferment of Temporary Status shall 

be subjected to the foIlowinj coiidition.c. 
The casual labourer shall be termed as i'emporay Mazdoor. However the conferment of 
Temporary Status woild not involve any change in 11s/her duties, and responsibilities. 
The cngagcm6ut 'viU be on daily rates of pay on a need basis. lid/She may be deployed anywhere 
within the State of Assam on the basis of availability of work. 
•Such Casual Labourer, who acquires tdmporaiy status through this order, will not be brought on 
to the permanent establishment unless lie / sic is selectcd.through a prescribed regular selection 
process for Group-'D' posts. The grant of temporary status shall not confer any right to such 
casual labourer for his / her absorption in Group D cadre. 
The grant of Teinpori'y Status would cntiJe the Temporary Mazdoors to the following bcncfis 

a. Wages at daily rates to be calculated with reference to the minimum oft.lie pay scale for 
a regular Group - 4 D' official (i.e. Rs. 2550) plus DA, HRA and CCA. 

Ii, Benefits in respect of increments in pay scale will be admissible for every one year of 
service subject to pci'formancc of duty for at least 240 days (206 days in administrative 
offices observing 5 days' a week) in the year. 

Leave entitlement will be on a Pro-rata basis; one day for every 10 days of work. Casual 
leave or any other kind of leave will not be admissible. They will also be allowed to 
carry forward the leave at their credits on thcir regiilarisatioii. They will not be entillecl 
to the benefit of cncashmcnt of leave on termination of services for any reason or their 
quitting scr ice. 

50% of the service rendered under Temporary Status shall be counted for the purpose of 
retirement benefits after their regularisation in Gr D cadre. 

After rendering three years continuous service on itaiiiment of Temporary' Status, the 
Temporary Mazdoors will be treated or at par with the tempgrary Group-'D' employees 
only for the purpose of contribution to General Provident Fnd, nd woud also further 
be cligible for (lie grant of Fcsti'ial Advance / Food Advanc on the same conditions as 

• 	H 

vp~ 



• 	 , 	 , 	

••'••i':• 

'C apphcabic I'o tcmporicy Groip-'D' employecs, provided they funiish two surcties 
From peritianent Govt.: Servants of the departmeiit. 

f. Until they aie regularised / absorbed in the Group D cadre ilic Temporary Mazdoors will 
be cntiticd to iioductivity Linked Bonus only at rates as applicable to Casual 
Labourers.  

.5. No beriefite other than' those specified above will be idinissible to Temporary Mazdoors i.e. 
asuai Labourers with temporary status. 

.Dcpitc conferment of Temporary Status, the services of any Temporary Maadoor can be 
dispensed with any time in accordance with the relevant provisions of the industrial Dispute Act 
1947. Casual Labourer with Temporary Status can also quit from scrvice by giving one months' 
notice to the competent authority. 
if a Te,mparary Mazdoor commits any misconduct and the same is proved in an inquiry after 
ging him reasonable opportunity, his services will be terminated 'I dispnsed with. Such 
Temporary Mazdoor shall not be entitled to the benefit of cncashment of leave on termination of 
s3rvice. 	' 
The deparunent wili'have the power to make any amendments in the aforesaid conditions, 

SN 	Name of . : 	Father's name and Address 	•Presenlly working under. 
Casual 	, '' 	. 	 ' 	the control of 

" 	Labourer  
Sri Dimbcswar 	' Sri Rudra Ram Das, 	 SE(C), TCC Guwahati 
Das 	 '' Via Mukalmua, 

Viii & V.O. Chanda, 
.Dist.Nalbari (Assani) 

'•, Sri Kandarpa 	Late Kalu Ram Rajbonsiii, 	 SE(C), TCC Guwahati 
Rajbo:ishi 	. C/0 N. Rajboiishi, 

Vill. Luit Nagar, P.O. Nooiimati, 
Guwahati-781020. 	 . 	I 

-' 
Sri 	Bapdiian 	' 'Sri Puwina Rajbonshi, • 	 SE(C), TCC Guwahati 

• 	Rajbonshi 	'Viii & P.O. Kathalbari, 	 t 

Dist. Naibari (Assam) 

Sri 	Akhil 	. Late Sri Gakul Taluldnr, 	, 	SE(C), TCC Guwahati 
Taiukdar 	Viii. & P.O. Raindia (Mazarkusi), 

Dist. Kainrup. ASSan'I 	. 

Sri 	Dhruba 	Late Sri Upen Chandra Das, 	 AE(C), 	TçSD 	Ill 
Kuma Das 	Viii. Bhaika Ban, . 	 Guwahati 

P.O. Japk, Dist. Kaninip. Assam 

Sri 	Joyram , : Sn Lakhi Prasad Chauhan, Rehabri, 	AE(C), 	TCSD 	11 
Chauhan 	. Guwahati — 781008. 	 . 	Guwahati 

•• 	Sri Bhuperi Das 	Late Sri 'Siren Das, 	 AE(C), TCSD I Guwahati 
Luit Na8ar, 

' 	 Noonniati, Guwahati 781020 
8. 	Sri Dhagaban 	Late Krishna Dutla, 	 EE(C), TCD Guwahati 

Dutta 	 , Viii. Baragra,.P.0. Hati Naniati, 	. 

	

Dist. Naibari Assani 	, 

. 	 -. 	 I.- - 

( 



9, 

0 

1 	Sri J3ir I3ahadti;' 
Doi:jee 

12. 	Sri l3habcn Das 

13, 	Ms Runu Dcvi 

14 ..Sri 	Rohit 
(1hctri 

IS. 	Si 	Mukt,t,' 
Rnjbonshi  

1 

.11, 

11~ 

Sri Ptiv'aiia Rnj boiiiiI, 
\ij 

Via, Baroina, Nalbari Assani, 

Late Sri Gondho Ram Kataki, 
Viii,& P.O. Kunia, 

• .Dist.Darrang Assam 

Lite Sri DaI l3aiiadur DOicc, 
Viii, & P.O. Kajalgao;, 
Dist, Bongaigaon Assain 

Sri Upen Das, 
Viii. Gancshtoia 

-P.O. 1 -lajo. (Assarn) 

£ri Lohit Chandra Sarma, 
Viii, Poyla, P.O. Dardcgliaij 

ist, Naibarj, Assain 

Lite Sri Mama Baiiadur Chetri, 
Kaiita Kuchi, 

P.O. Narengi, P.S. Noonmaij, 
Guwahati 781026. 

t..afe Sri R"llicsWar Rajt;onshj, Viii. 
Alta, P.O. Dumn iciicki, Ba hata 
Chariali, 
Dist. Kanirup. Assani 

Sri 	And 
I;ij hotiji 

Sri 	Biccii 
Cliandra .Katakj 

src 

AE(C) 	TCSD  

Guwal1atj 	 'O 

TCSD 
Bongaiiaoi: 

AE(C))TCSD I Guwahatj 

EE(C). rCD Guwahati 

Architect 
( Telecom 

SGuwah ti 

/ 
('1) Gt:wnJ:j 

I 	. 

0/0 C!(Civji) Guvai:ati 
Copy to:  

1. 	
The Chief General Maiiaer Telecom Assain Circle, Guwajiati for kind information with rcftONoET(v,/3 ! 

GMT, Kamrup Telecom SSA, -TDMBou01g for inforiiiatiozi 3, 	Superintciid11 Engineer(cjvii) TCC Guwaliati 
The Architcct(çeieCO1) Guwahatj 
A0, TCD Guvai:ati 	 I 

The concerned Casuai Mazdoo:'s (Jiroug!: IJicir coi:trolii::g officfs 

Executive Engincer(HQ) 
 0/0 CE(Civil), Guwaliati 

I 



Ayvn~ 

H 
DPJTMENT OF ELLC ;:MujIcATIorJs k. 

QTr: OF Ti AITAr;r 	 TLLECOM CIVIL ilJ13—DIVISojJ. 

No f A
* 	 Data0 	

.. 

The ` Xrcutivc,  fndnoer ,  
Tolocor, CivJ. D'visjon 0  

Guwahatl, 

Of "- 'ooi 
Rcf To1ohoj instructjoj from S. Accounts Officer, TCD, 

rt aated 22.7.90 
'1±th above roferencc and cubect kindJ.y find the details 

0 	
of ciajy rated nazdoor enaOod in this office as below:- 

i Na.'no of Cosuaj. Mdoor 	 flr 4!J 	I-J/ 6 U1 
post In which work:thg 	 47, 

2 Jtc lom working 	
- 	 (•- 

3 Dtaila of break up in 	 dOAA. 

service, tIll date  
4. Authority of appointment 	 5° with mode of ap2olntrnent  

50 1resert status 
 

6. If not working whather 

there-is any termination 

(I 
5' ). 

 

Assistant Engineer,' 
• 

TOIOCOm Cvjj Sub—Divjs.on. 

Dhubrj/ 	- 



Z~~l I.  

5. 

6. 

 

 

Lio. 
IL 
12. 
1.:,. 

14. 
15.: 
16. 

37. 

M. 

lko-
20. 

2/. 

• 	22. 
 

$ 

S 

 

S 

S 

 

 

 

 

- 33. 

 

cr 

36 
I3 7. 

- 

GOVERNMENTOF INDiA 
DEPAR,"MFINT OF TELECOMMIJNICAflONS 

OFFICE 01' THE TEL!COM D1STRxC MANAGER 
:::: BONGAICA0N780 

	

& CM/CATc2(y)2on,2() 	 L)ttdd Bongai iUe2sI July 2000. 

	

In pursua,,ce of the C1r1eJ Gnera/ 	nager Teieco,r, Guwahati later no. ES77'-P/12(Pt.JyJOj dated 
07. 07.20O0 the iDA.!. /tong(2Jg,,, is p/eQSe(/ to grw:t 

T&fPOJ48y X'l>l TW to f/'aJillmt1,, Ca.siuil 1444(wrvrT ftllo 
were C,ixiiged i,: full 111nw ba.s' of/cr 31-Ui- 1985 

UticI xliii em Osuinjr auc1 Hvp/c.v uiuler the 'Bongaigaun &4 where they were initwily engaged and not absent for last more I/ion 365 days continuing from the daze of engagement under the Cas
ual Labourers (Grant of Te!npora.uy Status) S:herne, 1989 as amended 

from tiineto time with effect from 01.09.1999. 

The Casual labourers are hereby a/lofted as sht,n against their fla'nCs below and should jo in the n
ew unit within twenty daysfrorn the (late of issue of this order. 

1. Smi. 11ticni,ii 

Id. Alamud 
01-01.60 I 09-09433 

' KashfroJnAIazumdar 
21-05.68 01-07-89 

Sri /ias(wftz IkMaruah 
01-03-61 03-10-90 

'Nagen Rjbongshi 
0/-0j.j Th25 

Sri Prabbat Ch. Dos 
3 1-12-67 05-10.90 

Sri Nirmal Cli. Dos 
01-03-68 13-10-90 

Sri Umo Kanta Roy 
' 04-02-51 31-12-90 

Sri Mnthd Chakraborty 
31-10-55 31-12-90 

rIAShOkKJ..' Dos 
01-07.61 21-03-91 

. 01-10-66 21-03-91 

ri Dadhjpan Basumatary 
ST 29-06-66 	06-04-91 

ri Oirish Ch Das 
ST 	3 1 -05J5 08-04-9/ 

fdSahjahanA1j 
02-07-68 01-05.91 

riDineshNafh 
OC 28-10-68 01-05-91 

'ri Rohini Barman 
OC 31-08-64 02-07-91 

Id Abdul Mannan Haque 
OC 21-10-70 02-07-91 

ri IYwipchapnn Roy 
OC 23-10.63 02-09-91 

ri Sanjit Kr. Dos 
OC 17-30:69 02-08-91 

d WazedA/j 
OC 29-04.72 02-09-91 

. MusaA/i 
OC 18-07-68 01-11.9/ 

'I JiLw, (h. L)qjn/ 
OC /6-06-69 -01-11.91  

I '/luine,swap Bra/ima 
OC 02- / 1-5 02- 12- 91 

i llhumidhar Roy 
.S"J' 21-01.61 01-01-92 

i Tapan Dry 
MOB 18-01.67 01-01-92 

I Jetho Rwn Ba/mi/cl 
OC 01-01-72 01-07-92 

Bhajwi Dos 
Sc 13-09-75 01-07-92 

t Dwijen Singha 
SC 28-1 !-.i8 01-09-92 

Top Cli. Dos 
MOB 28-09-64 01-09-92 
SC 15-0671 01-11-92 

mn/cA/i 
OC 31-07-67 01-01-93 

WfranjanM.jj 
OC 20-11-68 01-01-93 

CxopoJDa,g 
OC 31-12-68 01-01.93 

t. Rina Basfo,re 
OC 11-02-2 01-01-93 

KhagenNatfl 
SC 01-07-73 01-01.93 

Aloha,', Deka 
. 	 OC 31-12-70 25-01-93 

Ganesh/)os j 
OC 30-04- 72 01-04-93 
OC . 30-11-71 01-07-93 

: 1 
/ 

SDOT/gJJ 
- SDOT/KgJ 

§9g11R SDE(CN/JJ 
SDOT/jJpRJ) SDOI'/RPPn 	

- 	 I 

SEKW/BGN SDOT/LIQN 
SDOp/BGN SDOP//1G1y 
S1X)7/K11j flj 

GN TDAfqffic e1BGM  
SI)OT/jjG1V SDO'jy/jGN 
SDOP/BGN SDOP/BGN 
SDEP/Gp SDEMp 
TDM/I3CIN TD3'f0 iceJBGN 
SDOP/jiGJiJ 

• TD1WOffiCeIJJGN 
TDM/BGN TDJvIOffiCeJBGN 
SDO7YNBR- SDE(CDOT)/NBR 
SDOT/NBR SDOT/jjjjj 
SDOT/NBR SDOT/NBR 
SDOT,?.,'8R SDFcr)7f?D 

SDOPIBGN 
- StOP/BGN 

SDOTIKKJ l SDOlyxyj - 

SDO7y4'jj .- 

-+---.-  

- 
W. 	 P.2 - ,  

'1, 

I 

-1 



Page-2 
(AIe,nu. No. E-751PT& (tI/('4T('a.ve/20Q0-20011201(j(ed25-07..2000) 

S. Name ojca.vaI Labourers Community - Date of birth 
-- 

Date of initial 
Engagement 

Present Unit 
of HY)thng 

New unit of 
allotment 

SDOT/BPRD 38. Sri Nripei C'h. Raijita 	:4 57' 01-01-72 01-09-93 SDOT/BPRD 
9 'vs &rtndra 	1z - Ml OSUI' 2 _09_93 M /1GW TD 1JoffceiJ3Gi 

 Sri Kedar Roy OC 10-01-69 01-10-93 SDOT/KKJ SDOT/KXJ 
 1 id.KaderAli OC 19-02-79 01-10-93 

0112.93 

01-01-94 

XDOT,'IIGN 

SIX)IYlj(JN 
SDOT/JJGN 

S/X)P/JJ(J/ 1  
 

rllmmj'Smo 

ni):bahar5lujuindar 
57 

Sc 

Il17? 

20-09-68 SDOP/1JGN SDOP/BGN 
 Sn,'ivShankarjoi OC 07-01:71 01-01-94 SDO 7/N/JR SDOT/NBR 

-11 k1TIadruf .4/i OC 31-IL-71 01-01-94 .SDOT/NIIR SL)07/NIJR 
46 

 

Sri 	n (1, Born 
AddJIa/,aru/Is/wi, 

SI 

0(2 

? / 	1(1 (39 

26-10-14 

01 (1 '94 

01-02-94 

SDOl,NflR 

SJX)T/BGN 
\l)O/ __NW 

SDOT/BGN 
 V.1d.Lot Miah OC 21-03-74 01-08-94 SDOT/DU SDOT/DU 
 Sikha Bhauacharjee OC 19-04-68 01-09-94 SDO T/1)U SDOT/DU 
 SriSalrughnaPaul OC 01-02-72 

(Ii - I 2.ó 5 

MO/C0-01-72 

01-09-94 TDM/IJCW TDM office/BGN 
 ñ Doyaram Roy 21-11-94 SDOP/BGN SDOIVRGN 

52, 
23. 

'Id. /iJozibnr Ru/main 
'vi JIh/a/);,s - - 	-• 	 - 

OC 

OC 
01-1244 
oi-014s 

.'il)O/'/)t I • 

SIX)lTh'(iN 
X1)/1' (1' 
iDAI (JJic'JiGN 

54. SiDifipKr.Paul OC 04-03-7;' 14-01-95 SDOT/KKJ, SDEP/GP 
55./af ch.Ka/ita OC 08-05-71 01-03-95 SDOT/DU SDOT/DU 
56j'vi 

7. 
Kania/Jki.jire .. 

5>i Janakla/ Bra/mw •  
SC 

57 

03-02-73 

11-08-7O 
01-03-95 

01-03-95 
SIX) TIN BR 

SDOT/KK.J 
S1)E(C1)()7)1N)3R 
SDOTIKK.J 

tri 

1'vi 
Upendra &ngli 

SujanyaI'rastui I/oh/ia 
OC 
57 

/ 0-01-76 

01-01-73 
20-03-95 TDM/IIGN 7Th%foffice/RGW 
2-03-95 SDOP/BGiV SDOP/BGN 

67ri 13o!urar,zDos OC 30-08-71 - 

01-0772 

304)/- 

01-04-95 SDO Till PRD .SDOT/BPRD 
6). \1L.thjnhanK/ian  OC QJ-04.95 SDOT'BPRD SDO7'/IJPRD 

 'IdAbdu/Latif OC 01-04-95 SDO1YBGW SDOT/BGN 
 cr, Kumar &ngh OC 12-04-73 01-05-95 SD07/J3PRD SDOT/BPRD 
 cr1Dhajeil3oro •  57' 26-07-74 15-05-95 SDOP/IJGW S1)0P/LGN 

65 Sri SanaI/asJre SC 17-05-74 01-06-95 SDOT/D(J SDO7YDU 
66 'viBhuluKr.Ghosh •  OC 08-01-os' -• 01-08-95 SDOT/DU SDO7'/DU 
67 cri Nirodc'h.Roy OC 03-03-78 01-12-95 SDOT/D(J' SDOT/DU 
68.- SriMridu/Dos OC 04-08-75 01-01-96 SDOP/BGW TDAf oJJice/BGI'f 
69.:4'd. &IohibulfIaque OC 21-11-75 01-01-96 SDO7'IDU SDOTIDU 
7a 'IdNor Islam •  OC 01-10-74 01-02-96 S/)OT/BPRJ) SDOT/IJPRD 
7/. 'Id.>1/idul &icn OC 17-03-77 - 01-03-96 SDOT113GN S1.)0'I>'BGN 
72. Sn1.Daibaki Dei,i Roy OC 21-02-75 01-06-96 SDOT'DU SDOT/DU 
71 'IdMazidurRah,na,, OC 01-12-76 01-06-96 SDOT/DU SDOT/DU 
74 Vp,chandan &rkar SC 10-02-73 20-06-96 SDOP/IJ(iN YL)OP1BGN 
75. 'IdA-fohimucfdin Scikh OC 31-12-78 

12-08-7L± 
24-/0-7 
31-07-74 

01-07-96 SDOT/BGW SDOT/BGN 
76 

 

 

'Iiss BabivaDey 
'vi B:.'.vajiI Das 
VriAnnia Nat/i 

OC 
OC 1  
OC 

15-07-96 

01-11-96- 
SDOT/KK.J 
SDOP,71QN 

SDOTIKK.L. 
TflAfoffice/13G1'I 

01-05-97 VDO7/BPRDJSDOT/BPRD 

If 

7;.  

- 	 .4.-- 

(U.CDeorz) 
• Divisional Engineer (P & A) 

016 Telecom Di&trkt Manager 
Bong4igaon-783380 

• 	ConEd ............ P-3 

• 	 I 

.1 

7 



Nlk 

ACE-2 A/c No. 	8 (See Rule-115 of? & T FH8 Vol-fl Part-) 
Bin of 	1,J4 for -- 	 - 

WorkiExes  199 / 

I 3 ---: 	_________________________________ 	 ____ 
Receipts 	Receipts 

5___ 
. Allocation and Date 

R 	 Cheque 	 P A R T I C U L A R S 
Number 

\'ouic 	ixpenditurej 	details of 
Number 	 Estimate   . Rs. P. 	J 

C1 1 ( 	cACI.1A. _•_ 
/ 

• 	

A 
crcc_ot. j 4 	&'L-L- c} 

fj _ .4 -o-9--98 - 

& - d( 	- . 	
• 

• - 	 . 	 • 

•.. 	 -- 	 -.-.•. 
ri 	 &&4 	t2fC 

• 

C 	 / (H 	•- o 

• 	

>c. –•' 	, 	 - 
-- - 	 • 	. 	

• ci' .- 
I 

L- 
4ssfsu,;t E,: •i.,. Cr) 

frn ciz: 
_________ ___________ 	 • I 	- - 	

S.'-, • 	 J 	 - • 	 I 	 I 	•i 1 -:.'' ----------.--- - 

- 	 .-•, 	 __L 	• 	 I 

- 	- 	 •.. 	:- -: 	i;thit. 

'- tfl19T71 MGI2 nt.-3l Te 	 I3s. 



F,  

-. 	 - 

	

- 	VaICATIoN OF RECOADS OF GUAL 	oua IN ASSAM TELEcCM CIRCLE,WTX • 	 EF :— ON'BL5 cAT,GITI 
BENCH DECISION DATED - 31 -8- 1999. 	

'PHoTOGTO 
BE SIGD 

	

- 	

-: 	 PINT  S  
Name of applicant Casual Mazdoqr : JJ4, 	-nJ Jf,  
0/A No. if the labourer has gone to ccu.xt 	 CCMMITTEE 

_ther's.name & address 	
I&9 ; 	 ^All Dt. of birth : 

- '  
. Age as on 0 1-81998 : ôye 

Dt. of initial engagement : 	 Mode of Selection : 
Nature of duty performed : _(Througn mp oyine 	or 
Present status of the mazdoor ; 	i'4 &ckc CQ( 	G9 
Specinen signature of the mazdoor : j1/ 

Engaent Pt1cuIars from the date of in 

	

11 	Recommendation of the Commit 	
itial engagement : (As per attached sheet) till 01-8_1998 

te Temporary St 	 . e whether Casual iaourer should be granted atus or not keeping 
in view guide lines 

:1:' 	•.• 	 . .. 	. 12. Rec.xirnendatjon of the SSA Head/Unit : 

Ci•rcle OffIco Member 


